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PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

at page 292, Part III of the Orissa Gazette, 
dated the 18th December 1936, substitute 

10th July” jor “9th July 
“Bathajatra”.

HOME, REVENUE AND FINANCE 
DEPARTMENTS.

9 9 against
.;v

Corrigendum.
The 30tli June 1937.

No. 7303-A.—In notification no. 8773-A., 
dated the 17th December 1936, published

P. T, MANSFIELD, 
Chief Secretary to Government.

NOTIFICATIONS.
The 3rd July 1937.

No. 2509—La-59-R.—Whereas it appears to the Government of Orissa that the land 
specified in the schedule below and situated in the Borigumma village, Jcypore taluk, 
Koraput district, is needed for a public purpose, to wit, for constructing an opcu well, notice 
to that effect is hereby givon to all whom it may concern in accordance with the provisions of 
section 4 (1) of the Land Acquisition Act I of 1894 as amended by the Land Acquisition 
Amendment Act XNNVIII of 1923; and the Governor hereby authorises Tahsildar, Jcypore, 
and his staff and workmen to exercise the powers conferred by section 4 (2) of the Act. 
Under section 3 (c) of the same Act, the Governor appoints Tahsildar, Joyporo, to perform 
the functions of a'Collector under section 5-A of the Act.
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Tlnrfor sub-section (4) of section 17 of the Act, the Governor directs that in view of the 
U of the case the provisions of section 5-A of the Act shall not apply to the acquisition 

arable lands specified in the schedule.

Schedule.

urgency 
of the waste or

District—Koraput.
Taluk—Jeypore.
Village—Borigumma.
Description of land, wet or dry, inam or poramboke with survey or paimash no. 1. 

Name of owner or occupier—-Maharajah of Jeypore.
Boundaries of the laud required to be taken up—

North—Road to Taniia office.
East and South—Mangoe tope.
West—Nowrangpur-Jeypore road.

Approximate extent to be taken up 10 cents.

Whether waste or arable—Waste.
-t

The 5th July 1937.

No. 2517—La-60-R.—Whereas it appears to the Government of Orissa that the land 
specified in the schedule below and situated in the Kotpad village, Jeypore tnluk, Koraput 
district, is needed for a public purpose, to wit, for the construction of a well, notice to that 
effect is hereby given to all whom it may concern in accordance with the provisions of 
section 4 (1) of the Land Acquisition Act I of 1894 as amended by the Land Acquisition 
Amendment Act XXXVIII of 1923 ; and the Governor hereby authorises Tahsildar, Jeypore, 
and his staff and workmen to exercise the powers conferred by section 4 (2) of the Act. 
Under section 3 (c) of the same Act, the Governor appoints Tahsildar, Jeypore, to perform 
the functions of a Collector under section 5-A of the Act.

Under sub-section (4) of section 17 of the Act, the Governor directs that in view of the 
urgency of the case the provisions of section 5-A of the Act shall not apply to the acquisition 
of the waste or arable lands specified in the schedule.

Schedule.

*

District — Koraput.
Taluk—Jeypore.

Village—Kotpad.

Description of land, wet or dry, inam or poramboke with survey or paimash No. 1.
Name of owner or occupier—Maharajah of Jeypore.

Boundaries of the land required to be taken up—

North, East and South—Dombs street.
West—Jeypore-Bastar road.

Approximate extent to be taken up 4-5 cents.
Whether waste or arable—Waste.

The 6th July 1937. village of the Jeypore estate, in the taluk of 
Nowrangapur of the Koraput district-— 
Description of land... Estate dry holding

belonging to Ban­
sing. * ,

... On all sides—Estate 
dry land of Ban- 
sing.

By order of the Go

/
v No. 2535-R.—In exercise of the powers
conferred by section 17 (6) (if) of the Madras 

Survey and Boundaries Act (Madras Act 
VIII of 1923), the Governor of Orissa hereby 

directs the survey, under the provisions of 
the said Act, of the land described below

J

required for the sinking of a well in Raigbar

Boundaries

vernor,
P- T. MANSFIELD, 

Chief Secretary to Government,
/
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law and commerce 
department. 5. Any member shall be deemed to have- 

vacated his seat on the Board if he—

(w) becomes bankrupt or insolvent or 
suspends piyrncnt or compounds 
with his creditors $

(6) is convicted of any offence which is 
punishable under the Indian Penal 
Code and is under the provisions of 
the Criminal Procedure Code 
bailable)

(c) is absent from two consecutive
meetings of the Board without 
special leave of absence from the 
Board; or

(d) leaves India without complying
with the provisions of rule 4,

6. If on the occurrence .of a vacancy the 
body or authority by which the retired or 
deceased member was recommended for 
appointment fails within two calendar 
months after being called upon to do so, to 
recommend a successor, the Central Govern­
ment may fill up the vacancy.

7. (1) The Eoard shall, at a meeting to 
be held in Calcutta, as soon as may be after 
the constitution of the Board, appoint an 
Executive Committee and shall also appoint 
two of their number to be the first Chairman 
and Vice-Chairman of the Board*

(2) Thereafter the Beard shall hold such 
meetings in Calcutta, of which one month’s 
notice shall be given, ns may be necessary 
for the desp itch of business, and shall in 
any case hold two such meetings in each 
year in March and in August, or as nearly 
at such times as miy be convenient*

8* The Cha:rman of the Board shall call 
or cause to be called a meeting of the Board 
if so required by ten members of the Board, 
for purposes to be stated in the requisition*

9. (1) Not less than one month before the 
date fixed for the meeting to be held in or 
about March of each year, the Board shall 
cause to be prepared and circulated a draft 
budget showing the expected receipts and 
proposed maiu heads of expenditure for the 
onsuing financial year.

(2) Ac the mooting to be held in or about 
March of each year the Board shall elect 
a Chairman, a Vice-Chairman, an Executive 
Committee and such other officers, including 
a second Vice-Chairman, as the Board may 
think fit*

(3) At the meeting to be held in or about 
August of each year the Eoard shall consider 
the adoption of the annual report and 
accounts for the year which ended on the 
31st March preceding*

10. (1) The Board shall submit in each 
year the budget for the ensuing financial 
year for the sanction of the Central Govern­
ment as soon as may be after the adoption 
of the budget by the Board,

notification.
The 5th July 1937.

No. S581-III034/37-Com— The follow, 
lng notification of the Government
in the Department of >____
republished for general information.

By order of the Governor.
C. G. NAIR,

Secretary to Government.
Treaties (I. E. R.)

Simla, the 5th June 1937.
No. 476 (l)-Tr. (I E. R.).—The following 

draft of certain rules which it is proposed to 
make in exercise of the powers conferred by 
section 7 of the Indian Tea Cess Act, 1903 
(IX of 1903), and in supersession of the 
rules published with the notification of the 
Government of India in the Finance and 
Commerce Department No. 6479-S R., dated 
the 12th October 1904, is published as 
required by sub-scction (I) of the said 
section for the information of all persons 
likely to be affected thereby and notice is 
hereby given that the sold draft will be 
taken into consideration on or after the 6th 
July 1937.

Any objection or suggestion which may 
be received from any person with repect to 
the draft before the aforesaid date will be 
considered by the Central Government.

Draft Rulcs.

of India 
Commerce is

noi:-

1. These rules may be called the Indian 
Tea Cess Rules, 1937.

2. For the purpose of promoting the sale 
and increasing the consumption of tea 
generally and especially Indian tea iu 
countries other than India the Board may, 
at their discretion, allot monies from the 
Indian Tea Cess funds to bo expended on 
projects, approved by the Board, under 
the direct administration and control of 
other representative bodies on which the 
Board are proportionately represented.

3. A member of the Board shall hold 
office for not more than five years at a time, 
but shall be eligible for re-appointment.

4. Before a member of the Board leaves 
India—

(a) he shall intimate to the Board the 
dat<£ of his departure and the date 
of his cxpecetd return ; and

(h) if bo intends to be absent for 
a longer period thau six months, 
he shall tender his resignation 
which, unless he be absent on the 
business of the Board, shall bo 
accepted by the Board.
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which the accounts relate, and shall be 
shown under the following heads:—

(?) sums received under sub-section (1) 
of section 5 of the Indian Tea Cess 
Act, 1903;

(ii) ether sums received under sub­
sections (2) and (3) of tlie said 
section;

(in) any interest that may have accrued 
from the investment of such sums; 
and

(iv) any receipts resulting from measures 
’■'taken for promoting the sale or 

increasing the consumption of tea.
(2) The total receipts only shall be shown 

under each of the heads referred to in sub­
rule (I) ; and the opening balance (if any) 
shall also be shown under each head.

19. (1) The expenditure shall be shown 
under the following heads:—

(») office rent and establishment;
(ii) measures taken for promoting the; 

sale and increasing the consumption 
of tea in India;

(in) measures taken for promoting the sale 
and increasing the consumption of 
tea in other countries;

(iv) contribution to industrial exhibitions;

(tf) travelling expenses; and

(vi) miscellaneous,

(2) The closing balance of the year shall 
be shown at the foot of the account on the 
expenditure side.

(2) The budget shall include statements
of—

(/) ihc estimated opening balance ;
(/V) the estimated receipts from the tea 

and from other sources; and
(???) the proposed expenditure classified 

under such major heads as may be 
settled at a meeting of the Board.

11. No business shall be transacted at 
a meeting of the Board unless at least 
fourteen members of the Board arc present, 
in person or by proxy.

cess

12. All questions which ihc- Board are 
required to decide shall be referred for 
decision to the members of the Board either 
at the meetings of the Board or by circula­
tion of the papers :

Provided that, when a question is referred 
by circulation of the papers, any ten 
members of the Board may require that the 
question be referred to a meeting, and 
thereupon such a reference shall be made to 
a meeting of the Beard.

1 ’. A record shall be maintained of all busi­
ness transacted by the Board copies of which 
shall be submitted to the Central Government.

14. (1) The Chairman of the Board shall 
cause to be prepared and circulated among the 
members at least ten days before a meeting of 
the Board a list of business to be considered 
at that meeting.

(2) No business not on the list shall be 
considered without the permission of the 
Chairman.

"5

4-

*■

15. (l) Every question at a meeting of the 
Board shall be decided by a majority of votes.

(2) Voting may be by proxy.
(3) In the case of an equal division of votes 

the Chairman of the meeting shall have a 
tccoud or casting vote.

v4) the Chairman shall preside at every 
meeting at which he is present, and if he is 
absent one of the Vice-Cheirmeu shall preside 
over the meeting. In the absence of the Chair­
man and both Vice-Cheirmcn, the members 
present shall elect one of their number to 
preside over the meeting.

Iti. Subject to such conditions as may be 
prescribed by the Board the actual travelling 
expenses incurred by members in attending 
meetings of the Board shall bo chargeable to 
the funds of the Board.

17. The accounts shall relate to the 
financial year, and shall be made up for each 
such year and forwarded to the Commerce 
Department of the Government of India as 
soon as may be after the end of such year.

IS. (1) The receipts shall include all [sums- 
received by the Board during the year to

20. (1) In addition to the statements 
required by rulo 19 separate statements 
under heads (ii), (iii), (iv) and (v) leferred to 
in that rule shall be drawn up, which shall 
show on one side the amoitftb allotted for the 
year by the Board under rule 9 and on the 
other the details of the expenditure, the 
paid to each firm or agent being shown 
independently, and shall also show the 
amount of liabilities incurred but not dis­
charged at the close of the financial year to 
which they relate. ^

sums y

-4

• ^ Ari'\ unexpected balance, after allow- 
ing for such liabilities, shall be 
to the General Account,

-1. The statements of receipts and expendi- 
puSisEnualfy

22. All sums, except petty cash 
by the Board under the Indian ’
1903, shall ■ - iUCllan 
of India.

transferred

received
bc “S"1 i» ftuSl'iw
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23. The powers conferred by sub-section 
(3) of section 5 of the Act shall be subject to 
the condition that the Board shall not borrow 
except from the Imperital Bank of India or 
from such other bank as may be approved 
by the Central Government in this behalf.

24. Cheques issued against the Board’s 
account, and every document relating to any 
money borrowed under rule 23, shall be 
signed by the Chairman or one of the Vice- 
Chairmen or by such other member of the 
Board as may be authorised in this behalf 
by the Chairman.

NOTIFICATION.
The 1st July 1937.

In accordance with the provisions of rule 
4(2) of the Election Rule for municipalities in 
Bihar and Orissa framed under section 19 
of the Bihar and Orissa Municipal Act, 1922, 
published in Government notification lo. 1970- 
L. S.-G., dated the 13th February 1923, it is 
notified for general information that a general 
election of the commissioners of the Jajpur 
Municipality in the district of Cuttack will 
be held on Wednesday, the loth December 
1937.

R. P. WARD, 
District Magistrate,

H. DOW,
Secy, to the Govt, of India.

V. M. Money, Press Officer, Govt. Press, O.G. 15—-309 9-7dS3T,COTTA OK : Printed and Published by


